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Central Bank of India, 
Khernagar Branch, Purushottam High School 
Building, Kherwadi road no 6, Khernagar, 
Bandra East, 400051

SCHEDULE-‘C’
(Detailed description of the secured asset/ Mortgaged Property/ Hypothecated 

Goods) 
Immovable asset : Complete detailed description of Immovable property Land 
and Building and details of the title deed with its boundaries: Flat No-001 
Ground Floor Building No B-29, Neelofar Shantinagar CHS Ltd,Near Allahabad 
Bank, Mira Road East , Taluka and District Thane -401107,Maharastra.

(Authorised Officer)

TO,
Mr. MANAVENDRA TARACHAND  DWIVEDI
Mrs. DHIRENDRA TARACHAND DWIVEDI
Add  : Flat No – 001, Ground Floor, Building No – B-29, Neelofar Shanti Nagar CHS 
Ltd, Near Allahabad Bank, Mira Road East, Taluka, District Thane - 401107
Add : 2/36 GULMOHAR CHS, NEW MIG COLONY  KHERWADI, OPP RATIONING 
OFFICE BANDRA EAST,MUMBAI.400051
Sub: Demand Notice under Section 13(2) of the Securitization and Reconstruction 
of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 
TO THE GUARANTOR/S.
The undersigned holding the post of Chief Manager in his capacity of the 
Authorised Officer of Central Bank of India under the Securitization and 
Reconstruction of Financial Assets and Enforcement of Security Interest , 2002 
( hereinafter called the ‘SARFAESI Act’, for the sake of brevity) hereby issues this 
notice to you as follows:
You are aware that at your request, you have been granted by Central Bank of India 
(hereinafter called ‘Bank’, through its khernagar Branch, financial assistance as 
detailed columns 1 to 2 of Schedule A hereto.
The said financial assistance was sanctioned, inter alia, against security interest 
created in favour of Bank by executing, inter alia, security documents in the 
manner as detailed/mentioned in Schedule ‘B’ along with details of property.
That you did not operate the account and did not repay the dues of bank as per the 
terms of sanction and consequently, your account was classified a non performing 
asset w.e.f 24/03/2025 in accordance with the applicable guidelines issued by 
Reserve Bank of India from time to time. In spite of repeated requests by Bank, 
you have failed to repay the dues of bank.
The facility wise details of the amount due from you are mentioned in columns 3 to 
9 of Schedule A hereto. The total amount due against you being the sum total of all 
the amounts due under various financial facilities, as detailed in columns 3 to 9 of 
schedule A hereto, comes to to Rs. 43,21,943.00/- i.e. Forty Three lakh Twenty One 
Thousand Nine Hundred Forty Three Only and you have defaulted in repayment of 
the entire said amount.
Therefore, you are hereby called upon under Section 13(2) of SARFAESI Act, to 
discharge your liabilities in full by paying the entire amount due being to Rs. 
43,21,943.00/- i.e. Forty Three lakh Twenty One Thousand Nine Hundred Forty 
Three Only, with further interest at the applicable rate/s of interest mentioned 
in the Schedule A from the date of notice 29/03/2025  till the date of full and 
final payment along with incidental expenses , charges and costs recoverable 
from you as per terms of contract and/or as per law , within sixty days from the 
date of this notice.
If you fail to repay to the Bank the total dues which you have been called upon to 
pay hereinabove the Bank will exercise all or any of the rights available to it under 
the provisions of the SARFAESI Act read with the Rules framed thereunder.
You are also put on notice that in terms of Section 13(13), you are legally bound 
not to transfer the secured assets detailed in Schedule ‘B’, by way of sale, or 
otherwise, without obtaining prior written consent of the bank.
Your attention is also drawn to Section 29 of SARFAESI Act which provides that 
any contravention of provisions of this SARFAESI Act amounts to an offence 
punishable with imprisonment up to one year or fine or both.
This notice of demand is issued without prejudice to and shall not be construed 
as waiver of any other rights or remedies which the bank has already exercised and/ 
or may exercise, including any legal action for recovery of the said dues and also for 
further demands for the sum that may be found /fall due and payable by you to us.
Your attention is drawn to the provisions of Section 13(8) of the SARFAESI Act, 
2002 in respect of time available to you to redeem the secured assets.

Schedule-‘A’
Details of financial facilities sanctioned and availed AND the details of  

the amount due

SN Particulars
1. Type of 昀nancial facility sanctioned and availeds 1. CC GENERAL 

MSME-3648518877
2. Amount of the 昀nancial facility sanctioned 42,25,000.00
3. Total amount of ledger balance outstanding on the 

date of notice
42,27,567.51

4. The date up-to which the interest has been 
charged in the ledger

24/03/2025

5. Amount of interest EXCLUDING PENAL INTEREST, 
if any, from the date the interest was last charged in 
the ledger 29/01/2024 to the date of notice

94,375.00

6. Rate of interest with periodicity of compounding at 
which amount in column (5) has been calculated

9.1%

7. Amount of penal interest charged without 
compounding from the date the penal interest was 
last charged up to date of notice.

61.00

8. Incidental expenses, charges, and costs , if any, as 
per law/terms of sanction

-

9. Total amount due up to the date of noticed 
(without penal interest)

43,21,943.00

SN Name of Document Dt. of Execution
1. Demand Promissory Note 31/10/2024
2. Letter of Waiver 31/10/2024
3. Letter if Interest Variation 31/10/2024
4. Letter of Continuity 31/10/2024

DEMAND NOTICE TO THE GUARNTOR/S Date: 29/03/2025

 Schedule-‘B’ 
( Details of Security Documents executed by the mortgager)

 
HDFC BANK LIMITED

CIN : L65920MH1994PLC080618 
Regd. O�ce : HDFC Bank Ltd., HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013. 

Website: https://www.hdfcbank.com, Tel.: 022 - 6652 1000, Fax: 022 - 2496 0739.

FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025
(` in crore)

Sr. 
No. Par琀culars

Standalone Consolidated
Quarter 
ended 

31.03.2025

Year  
ended 

31.03.2025 

 Quarter 
ended 

31.03.2024 

Year  
ended 

31.03.2024

Quarter 
ended 

31.03.2025

Year  
ended 

31.03.2025 

 Quarter 
ended 

31.03.2024 

Year  
ended 

31.03.2024
Audited Audited Audited Audited Audited Audited Audited Audited

1 Total income from opera琀ons 89,487.99 3,46,149.32 89,639.00 3,07,581.55 1,20,268.76 4,70,915.93 1,24,391.35 4,07,994.77
2 Net Pro昀t / (Loss) for the period  

(before tax, excep琀onal and / or extraordinary items) 
23,343.65 88,478.06 15,762.60 70,895.30 25,123.70 93,594.13 17,370.90 75,184.14

3 Net Pro昀t / (Loss) for the period before tax  
(a昀er excep琀onal and / or extraordinary items) 

23,343.65 88,478.06 15,762.60 70,895.30 25,123.70 93,594.13 17,370.90 75,184.14

4 Net Pro昀t / (Loss) for the period a昀er tax  
(a昀er excep琀onal and / or extraordinary items) 

17,616.14 67,347.36 16,511.85 60,812.27 18,834.88 70,792.25 17,622.38 64,062.04

5 Equity Share Capital 765.22 765.22 759.69 759.69 765.22 765.22 759.69 759.69
6 Reserves excluding revalua琀on reserves  

(as per balance sheet of previous accoun琀ng year) 
4,96,854.21 4,96,854.21 4,36,833.39 4,36,833.39 5,17,218.98 5,17,218.98 4,52,982.84 4,52,982.84

7 Earnings Per Share (`) (before / a昀er extraordinary 
items) (Face Value of ` 1/- each) - not annualized:
Basic  23.03  88.29  21.74  85.83  24.62  92.81  23.20  90.42 
Diluted  22.93  87.90  21.67  85.44  24.52  92.39  23.12  90.01 

8 Securi琀es Premium Account 1,34,117.37 1,34,117.37 1,27,053.29 1,27,053.29
9 Net worth 4,88,899.89 4,88,899.89 4,27,634.18 4,27,634.18

10 Outstanding Redeemable Preference Shares -  -    -    -   
11 Capital Redemp琀on Reserve -  -    -    -   
12 Debt Equity Ra琀o 0.74 0.74 1.21 1.21
13 Outstanding Debts 5,47,930.90 5,47,930.90 6,62,153.07 6,62,153.07

Notes:
The above is an extract of the detailed format of Financial Results for the quarter and year ended March 31, 2025 昀led with the Stock Exchanges under Regula琀on 33 
and Regula琀on 52 of the SEBI (Lis琀ng Obliga琀ons and Disclosure Requirements) Regula琀ons, 2015. The full format of the Financial Results is available on the websites 
of the Stock Exchange(s) (www.bseindia.com and www.nseindia.com) and the website of the Bank (www.hdfcbank.com).   
 Sd/- 
Place : Mumbai   Sashidhar Jagdishan 
Date : April 19, 2025   Managing Director

FPJ News Service  
BHOPAL 

South African cheetahs 
Prabhash and Pavak, translo-
cated to Kuno National Park 
over two years ago, found a 
new home on Sunday when 
Madhya Pradesh CM Mohan 
Yadav released them into the 
Gandhi Sagar Sanctuary. 

The 6-year-old male chee-
tahs, originally brought from 
South Africa’s Waterberg 
Biosphere Reserve to Kuno in 
February 2023, arrived at 
Gandhi Sagar Sanctuary, 
which spans Neemuch and 
Mandsaur districts, after a 
road journey. 

Yadav released them in the 
sanctuary at Basigaon 
Khemla in the evening. He 
said four more cheetahs, pro-
posed to be bought from 
Botswana in southern Africa, 
will also be released in 
Gandhi Sagar sanctuary. 

“A new history has been 
written in Gandhi Sagar in 

view of cheetah relocation. 
Prabhas and Pavak were 
released. I want to congratu-
late the people of the state and 
country,” Yadav said. 

“It is our good fortune that 
the most favourable condi-
tions for the restoration of 
cheetahs in all of Asia exist in 
our country, particularly in 
Madhya Pradesh,” he 
asserted.

Harassment 
ground for relief, 
not criminal 
offence: Delhi HC  
PTI  
NEW DELHI 

Harassment faced by a client 
during the approval of insur-
ance claims in a hospital can 
be a ground for seeking com-
pensation but does not 
amount to a criminal offence, 
the Delhi High Court has said. 

It said patients suffered 
harassment in the settlement 
of bills and the issue of smoo -
th ening settlement of bills 
and discharge of patients mu -
st be taken up by authorities. 

Justice Neena Bansal 
Krishna made the observa-
tions, dealing with a lawyer’s 
plea against a sessions court 
order refusing to uphold the 
summons to a private hospi-
tal in Delhi by a court on his 
complaint. The lawyer had 
undergone surgery at the 
hospital in 2013, accused it of 
cheating, misappropriation of 
funds and wrongful restraint.

KUNO CHEETAHS 
GET NEW HOME

GANDHI SAGAR 
SANCTUARY, MP




